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S H R I N . K . p . SA L V E  (B E T U L ) : Sir, 
I  r ise  on  a p ersonal e x p la n a tio n . T h is  
m orning  w h en  I w a s n o t  in  th e  H ou se  
Sh ri Sh arad  Y a d a v  m a d e  a n  a lle g a tio n  
th a t  a b o u t 300  B ogus F irm s o f  Indore  
d e a lin g  in  A yu rved ic  m ed ic in es w ere  
given  im p ort lic e n c es  worth R s . i -go  
crores. T h e se  lic e n c e s , it  w as a lle g e d  
w ere  so ld  in  b lack  m ark et for sev era l, 
crores. In  th is a l le g e d  sca n d a l Shri Y ad av  
sta te d  th a t a lo n g  w ith  K um ari V im la  
V erm a , presen t H ea lth  M inister o f  M . P ,  
I a n d  Shri G argi Shankar M ishra are  
a lso  in vo lv ed .

I m ust su b m it th a t a lle g a tio n s  o f  Shri 
Y ad av  a g a in st m e  are n o t o n ly  m a lic iou sly  
fa lse  b u t th ey  o n ly  b etray  a very  crim inal 
a n d  dirty m ind .

I h a v e  never know n o f  a n y  such firm 
n o t, ev en  one w h o  h a s  b een  g iv e  1 im o o it  
l ic e n c e . I  h a v e  never had  anyth in g  to 
d o  w h atsoevei w ith  a n y  firm  o f  A yurvedic  
m ed ic in e  an d  its  im port lic e n c es  re fen ed  
to b y  Shri Y ad av .
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Shri Sharad Y adav be d irecied  to w ith ­

draw bis a llegations and forlhw ith te id e d  
an unqualified apology or be p repared  
to face the consequences foi m aking  
false allegations in the H ouse deliberately  
knowing them to oe false. A lternatively  
I beg o f you to in s titu te  such en qu iry  as 
you think in the m a tte r to ascerta in the 
i>-uth and take ap p ro p ria te action against 
he M em ber so th a t  the honour a n d  self­

respect o f honest M em bers o f this H ouse 
is p ro tected  from  the  caprice  o f cheap 
publicity seekers in this H ouse.

SH RI G . S. M IS H R A  (C hhind- 
wara) : S ir, I have com e to Know th a t 
to-day, in m y ab sen ce , Shri S ha rad Y adav  
M. P. has a lle g e d  th a t  I  am  involved  w ith
the licence scandal reg ard in g a drug
manufacturing firm o f Ind ore o f the S ta te
of M adhya Pradesh . H e has a lso m ade
allegations ag ain st a person who is no t a
Member o f the Lok S ab ha , th a t 'i s the
Health M inister. T hese allegations are
totally w ild , baseless an d false a n d a ie
made w ith the ulterio r m otive o f character
assassination.

I therefore request th a t the rem arks 
may kindly be expunged  fiom  the p io - 
ceedings.

SH RI R . S. PA N D EY  (Rajnand- 
gaon) : S ir, as p er th e  ru les, i f  any 
Member m akes an allegation against any 
hon. M em ber w ithout prior no tice , he 
is obliged to info im the SpeaKer th a t t^ese 
are the a llegations an d he takes the res-
ponsioility to prove. As far as m y 
informotioa goes, since Shri Y adav has 
not given any notice ab o u t this so ca"ed  
allegation , 1 req ues t th a t, instead ofasKing 
that he should apologise— if he apologises, 
it would be best, in o rder to m ain tain the

tra d itio n  and dignity  of the  H ouse, of
course—since he is n o t h e ie , I shall be 
g ia te fu l to you to use youi wisdom and  
ju s t expunge from the proceedings w h at 
ever be said .

M R . C H A IR M A N  ; Shri Y adav  w ill 
tak e n o te o f w h a t you say. I f he w ants 
to com e w ith an apology , he is welcom e.

S H R I H . K . L . B H A G A T (E ast 
Delhi) : S ir, I  r ise on a p o in t o f o rder.

M R . C H A IR M A N  : T h e re  is no  p o in t 
o f o rder. W hat a re you w an ting to 
say ? .

S H R I H . K . L. BHAGA T : I  say  this 
an im p ortan t m a tte r i i the se ise th a t one 
e lem en ta ry ru le , w hile speaking in this 
H ouse, says th a t no defam atory a lleg a tio n  
should be m ade w ithou t novice. Hnterrup- 
tions).

M R . C H A IR M A N  : You have m ade 
your po in t.

sft TO (^r) : iiXT 'Tmj arrs

Tf # ferr I  I
M R . C H .\IR M A N  : M i. B hagai, w eie 

you there in the H ouse when the allegation  
was m a d e? I f n o t, then why a ie you in te r­
vening ? .
18  05 h r s .

The Lok Sabha then adjourned till Eleven 
o f  the Clock on Monday April 2 i ,  1975/
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